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GOVERNMENT DF TRIPURA
FINANCE DEPARTMBENT
TAXES & EXCISE)

HOLF. -3 1(1)-TAR/ 2014 Dated, Agartala, the 2P June 2014

NOTIFICATION

CWHEREAR, The State Governmerit has implementead VAT-8oft for
cospiputerization of the Tax Administration with the objective to carry
H‘;.if% the impleamentation of various provisions of the Aot with special
o 1s o introduction of %Sarious . electronic  services  for  the
nisitiessmen; and .

WHBREAS, some amendmeénts in the Centrzl Salegs Teax
roesistration And Turoover) Rules, 1857 were made for which the
Censtral Sales Tax (Tripucve) Rules, 1978 veeds to be aimended;

Therefiore, in exercise of the powers conferred by the sub-gection
(0 1) nnd (5) of Seetiont 13 of the Central Sales Tax Act, 1956 (Central
At S of 1956), the State Government toaltes the following Rules to
further aunend the Central Sales Tax (Tripura) Rules, 1978 as follows:
1. Short title and comumencement:-
f1) These Rules may be called the “Ceéentral Sales Tax (Tripura)
(First Amendment) Rules; 2014%; '

(2} They shall come into force from the date of their publication
i official gazelte.

2. Amendment of Hule 2 of the Coantral Sales Tax [Tripura)
Rules, 1978:-

{1} In sub-rule (B} of Rule 2 of the Central Sales Tax (Tripura)
Rules, 1978 (here-in-after referred to as the ‘Principal Buleg),
the expressiorn, ‘The Tripura Bales Tax Act, 1976.7 shall be




{2}
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substituted with the expression ‘The Tripura Value Added
Tax Act, 200457

After sub-rule (h) of Rule 2 of the Central Sales Tax {Tripnura}
Kules, 1978, the following new clauses are inserted:-

“(i) ‘e-Payment’ mecans payment of tax, interest, penalty,
security etc. electronically through the official website via on
line transactions;

(j) ‘e-Form? means issue of Form C’, ¥, ‘H’, B-1" and -1U

electronigally through the nificial websgite;

(k) ‘e-Registration’ means issue of registration under
Section 7 of the Act electronmically through the offigial

welisite;

{1} ‘e-Return’ means fling of return required under the
provisions of the Central Sales Tax (Tripura) Rules, 1078
elecironically through the official website; ‘

11 Motified’? means an ronouncement for rareral
& & :

information by a Notification issued in the Official (}aze‘gmi

(11} Online® means  activities performed Z(?:’lf?;(:tl"{}f}iﬁ%;iﬁy
through the official website of the Taxes & Kxaise

Organisation which shall include services unddr e-

registrafion, e-payment, e-return, issue of statutory “{nimz_ﬁ;
ety |

(o) ‘Password’ means a combination of words, numbgrs,
figures and or any other expression, which allow a per&{tﬁi e
access the various e-Services through his User name / i}ism'
13 / Login 1D through the website; } ’

®

() ‘User name’ is a unigue alphanumeric character provided
by the Superintendent of Taxes which identifies a person to

the computer system and allows access to the website, The

¥
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Jdealer mey use the user name for varicus e-Bervices
inoluding generation and submission of different statutory
inrms and to communicate with the Taxes & BExcise

Drganisation through the website;

(1} ‘“Website’ means the official website of Taxes & Excise
Organization under Finance Department, Government of

Tripura, unless the context otherwise requires.”

mrertion of new Rule ZA of the Central Sales Tax {Tripura)
ales, 1978

After Rule 2 of the Principal Rules, the {ollowing new Rule,

v s hiadl he inserted -
i h-Registration

{1} For registration as referred in section 7 of the
Central Sales Tax Act, 1956 and Rule & of the Central Sales
Tow (3egistration And Turnmover) Rules, 1957, a dealer may
wiibit application online through the official website;

(2} For amendment or cancellation of registration as
selerred in sub-section {(4) & sub-section (5] of Section 7 of
i Contral Sgles Tax Act, 1956 and Rule 9 of the Cential
Soden Tax {Registration And Turnover] Rules, 1957, a dealer
sy smubmit application online through the official website.”

smendment of Rule 3 of the Principal Rules:-

tule 3 of the Principal Rules shall be substituted with the

foadbrvemings -
e L

R A registered dealer shall submit returns in Forin 1 or
vy submit returns electronicslly in Form 1 through the
vrehnite”

Amendment of Rule 4 of the Principal Rules;-




Tripura Gazette, Extraordinary Issue, June 19, 2014 A. D,

{1}

{43

The first proviso to Sub-rule {1} of Rule 4 of the Prinecipal
Rule shall be substituted with the following:-

“provided that a single declaration Form shall cover all
the tranmactions of sales made during a guaxier jm“ 8
tfinancial vear or as the Commissioner may specify, by a
notifieation in the officisl gazette frow thme to time.”

The Bub-rule (2) of Rule 4 of the Principal Rule alongwith iis
provise shall be substituted with the following:-

“{2} Declaration Form ‘C° referred to in Sub-role {1} shall
he obiained by a registered dealer to the extent required
by him from the Superintendent of Taxes on payment of
an amount at the rate of Hs, 3 [Hupees three} per Form
and supeh amount shall be paid in the Form of Court fee
stamyp. The application for Form € shiall be made in Form
He, 1A,

Provided that a dealer shall submit application in Form
XA for issue of fresh declaration form and no form Shall
be izpued to a Dealer votil he fills the Form 1A a;&&ﬁ; the
deciaration forwis properly before getting the Qﬁixim‘?iﬁi‘
signature of the converned Superintendent of Taxes.”

8. Amendment of Rule 5 of the Prioncipal Rules:-

{1}

In sub-rule {1) of Rule 5 of the Principal Rules, the word ‘ao’
appesrinig after the words ‘Superintendents of Taxes” shall
be substituted with the word ‘on’.

The proviso to Sub-rale (2) of Rule 5 of the Principal ﬁlmiﬁs
shall be substituted with the following:- ' i

“Frovided that a fee of Rs, 3 (Rupees three} shall be
payable per Form in scoordance with Sub-rule {2) of Rule
4 of these Rules,”
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S0 After Sub-rule [3) of Rule 5 of the Principal Rules, the
following new proviso shall be inserted:-

“Provided that a single declaration may cover transfer of
goods, by a dealer, to any other place of his business oy
te his ageant or principal, ss the case may be, sffected
during @« period of one calendar month.”

smendment of Rule 6 of the Principal Bules:-
The existiog Bule 6 of the Principal Bules iz deleted.
Amendment of Rale 7 of the Principal Rules:-

The proviso fo Sub-rule (1) of Rule 7 of the Principal Rules
shall be substitated with the following:-

“Frovided that a single certificate shall cover all trapsactions
+f sales which take place in a guarter of a financial yvear
selween the same two deajers.”

‘naeriion of new Rule *74' in the Principal Rules:-

After Rule 7 of the Principal Rules, the following new Rule,
nznely TA g inserted:-

HES. {11} A registered dealer may apply for obtalning
degisration in Form “O°, 7, ‘E1°, 'E2’, & ‘H ¢lectronically in
Fovm 1A slongwith scanmned copies of relevant imvoices,
peripites and such other Information as may be” reguired by
the Commissioner from tlme to time by using his / her user
e and password and may alsoe generate the relevant
Purms eleotronically through the website after filling afl the

deinils in the Formg

“2h Before issuing the declarations o Form 0, *F, *E1°’, ‘E2’,
iz 11" manually, the authority issuing the Forms, shall obtain
froin the dealer the details in Form 1A and such other
information ss may be reguired by the Commissionser from

5
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e to time alongwith relevant copies of invoices &:ﬁ:ﬁii*:
permaits. The dealer shall il In the neoessary detpils in the
decisration Form, thereafter the sovocermed Buperintendent

of Tames will counter-aign the relevant declaration and deliver
the Forms to the dealer.

Provided further that no registeyed «dealer soaking
spplication woder sub-rade {1] or sub.rule (2], shall be allowed
o make such appllcation-

{n] For the declaration in Form O or certificate in Fora

{1}

- or certificate {n Form BE-II or cestificate in Form
¥, for more than once o 2 guarter of a year; or

For thoe declaration iu Form ¥, for more than ouce in
a month, unless he furnishes satisfactory reason for
making appllention beyend the wnuwber of sueh
application he e entitls to ymake under this sub-rule.

{31 If o registered dealer, at the tlme of makiog an ap?li@ai;imm
For g deelaration form vunder the CHT Act, 19548, has ~

{1}

{31}

%

{iw}

defavited in furmisking sany  seturn/retiens s
reguired under the C8T Act, 1956, or the Tripurs
Value Added Tar Act, 2004; or

defauited in makiog pavoent the smount of tus
assessed, re-assegsed or the penalty imposed under
the Tripura Value Added Tan Act, 2004 oy Central
Sales Tax Act, 1984 and in respest of which no
orders for stay bave been obtained from  the
competent authority under the provislons of law; ar

noet  filed  proper utilization acoount of soy
decianration form izsuved to him earliesr: ox

possessed some adverse material or materials which
bas or have been found by the Superintendent of

o
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Tanes suggesting any concealment of sale or
purchase or furnishing in acourate particulars in the
Fabornsgs

then the Superintendent of Taxes may, after
affording the applicant so opportunity of being
heard and for ressoms to be recorded in writing,
withheld issue of any declaration form or issue such
forms in such snumbers and subject to such
conditions and restrictions as he may consider
Beoessary.”

Amendment of Ruls 9 of the Principal Rules:-

The existing Rule 9 of the Principal Rules shall be
substituted with the following:-

“g, Application of Tripura Value Added Tax Act, 2004,
and the rales made thereundesr:

“The provisions of the Tripura Value Added Tax Aect,
2004 (Tripura Act No. 1 of 2005), and the rules made
thereunnder including the use of forms shall apply mutatis
mutandis to all proceedings or other matiers incidental to
the carrying out of the purposes of the Act for which ne
provisions is xade in these rules or in the Central Sales Tax
(Registration And Turnover] Rules, 1957.%

Amendment of Rale 10 of the Principal Rules:-

in sub-rule (1] (b} of Rule 10 of the principal rules, the word
‘uf appearing alter the words ‘address of the purchaser’, shall be
substituted with the word ‘or’,

Amendment of Rule 11 of the Principal Rules :-

The existing sub-rule {1} of Rule 11 of the Principal Rules
shall be substituted with the following:-




Sy
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“{1] A security referred to in sub-section (34) or sub-section
{34} or sub-gection [3C] of section 7 of the Act shall be
furnished from the below noted procedures as decided by the
Conunissioner of Taxes from time to tihme;-

(i) by challap in Foerm XVII of the TVAT Act, 2004 in favour
of the concerned Supesintendent of Taxes; or

{1} by depositing the smount fizxed by the Commissioner as
security in a Nationalised Banlk; ox

{1ii}] by furnishing with the said officer a guarantee from =
MNationalizsed Bank sgreeing to pay the Btale Government
on demand the wanmount of security fixed by {he
Commissioner | o

{ivi by furnishing National savings Certificates or Hisban
Vikash Patra.”

Amendment of Rule 16 of the Priscipal Rules:-

n Rule 16 of the Principal Rules, after the expression
“superintendent of Tazes or Govermment Treasury”, the
following expressions shall be inserted:-

“5 yogistered dealey may slso generate e-Challan for making
payment electronically through the website of Taxes & Hucise
Organisation.” :

Amendment of Rule 18 of the Principal Rules:-

in Rule 18 of the Principal Rules, the e:x;prcssim’;? “the
Tripura Sales Tax Rules, 1976”, shall be substituted by ihe

words and expression “the Tripura Value Added Tan Rules,
ZO0OET.

Amendirment of Bule 19 of the Principal Rules ¢

o %
S
3
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In Rule 19 of the Principal Rules, the words “Tripura Sales
Tax Act, 1976”7 shall be substituted by the words “Tripura
Value Added Tax Act, 2004%,

A new ‘Form 1A’ is appended to these Rules for submitting
application for issue of declaration forms by the dealers.

By order of the Governor,

Ao
1% 6.1
{Ashutosh Jindal)
Becretary to the
Government of Tripura
Finance Department

P
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FORM NO. IA
THE CENTRAL SALES TAX (TRIPURA} RULES, 1978

To
The Superintendent of Taxes,

Government of Tripura,

SR S {(Name of the Charge)

Sub: Application for issue of Form —* C / B-I / E-II / F / H for|the

* guarterending / month of . {Year}].

|

Sir, *
I am in 0eed 0F oo iiierenrcieaesrciacicrreeen eyt U, —
pages of ** C / El /f E2 / F / H Form for covering my purchaseistock
transfer receipts made during ..o (specﬁy

the period). The copies of relevant invoices and permits are @ncmsed
herewith for necessary <cross examination. The details of
requirements is given below.

Qoisr !
Total ;
CET Ho. ter / | I%equ
"Nam.e e of the ch 8mMd | pormi | Date | Mont ié;:ém
address of Invoiec | riptd unt ;
81 _ seller & t Ne. of hto | ant
the ssiler # No. | en of of o
e, Hoame : & arciv | whic of
f & date | itemn the
; of the Date al h For
transferor B invoi .
State ce relat B i\
. _ . _ o8 .
i 2 3 4 & 4] T 8 9

Total nuomber of declaration form reguired

10
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I declare that the goods for which declaration Forms are required
are covered in my Registration Certificate issued under the C.8.T. Act,
1956 and the informeation furnished above and the documents
atibmitted are certified to be true and correct.

Please issue mé total ................ pages of Form * C / E-1 / B-1I /
o ;3 i,

Eﬁclm.: ceveenns o8, of Hard /

Saanned Coples of invoices
& permits.

Signature of the applicant

E I R T T I T A I )

Full name of the applicant ... .....ooooviviiiiieen.

............................................................

Name & address of the dealer. voivviiiniineninnn,
................................ TINACST) cvoeeeireeeeeeiienn

* Btrike out whichever is not applicable,

Printed at the Tripura Goversiment Press, Agartala, i1



